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Mr. Speaker: The question is:

“That leave be Rrantcd to intro
duce a Bill.further to amend the 
I9u“ Designs Act,

The motion wa.<s adopted.

Shri T. T. Krishnamactaarl: I intro
duce the Bill.  i

MYSORE HIGH COURT (EXTEN
SION or JURISDICTION TO COORG) 

BILL

The Minister of Home Affairs and 
States (Dr. Katjii): I beg to move for 
leave to introduce a Bill to extend the 
Jurisdiction of the  Hi|?h Court of 
Mysore to the State of Coorg and to 
provide for matters connected there
with.

Mr. Speaker:  The question i&:

“That leave be granted to intro
duce a Bill to extend the jurisdic
tion of the High Court of Mysore 
to the State of Coorg and to pro
vide for matters connected there
with.”

The motion was adopted.

Dr. Katjn; I introduce the Bill.

FORWARD CONTRACTS (REGULA
TION) BILL 

Presentation of  Report of  Select 

Committee

Hie Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
I beg to present the  Report of the 
Ĵlect Committee on the Bill to pro
vide for the  regulation  of  certain 
matters relating to forward contracts, 
the prohibition of options  in goods 
and for matters connected therewith.

ADMINISTRATION  OF EVACUEE
PROPERTY  (AMENDMENT)  BILL

Presentation of  Report of  Select 
Committee

Pandit  Thakur  Das Bhargava:
(Gurgaon): I beg to present the Re
port of the Select Committee on the 
1̂1 further to amend the Administra
tion of Evacuee Property Act, 1950.

CODE OF CIVIL PROCEDURE 
(AMENDMENT) BILL 

Mpr* Speaker; We will now proceed 
with the further consideration of the 
following  motion  moved  by Shri 
Biswas on Tuesday, the 8th July, 1952, 
namely:

“That the Bill further to amend 
the Code of Civil Procedure, 1908, 
be taken into consideration.”

The Minister of Law and Minority 
Affairs (Shri Biswas): Sir, bon. Mem
bers will remember that this Bill was 
considered in part during the last ses
sion of Parliament.  Certain  sugges
tions were made at the time  for 
amendment of the Bill so as to provide 
that the United Kingdom and  other 
foreign countries should be placed on 
the same footing under section 44A of 
the Civil Procedure Code.  That sec- 
lUii. as hon. Members know,  deals 
with the question of enforcement  of 
decrees of foreign courts in India on 
a basis of reciprocity.  As originally 
introduced, that section was a corol
lary to the British Foreign judgments 
(Reciprocal  Enforcement) Act,  1933 
which provided that  if His  Majesty 
was satisfied that there existed a rea
sonable assurance of reciprocal treat
ment by a foreign country regarding 
the execution of  decrees  of British 
courts in that country, then the bene
fits of that Act would be  extended 
tc that country.

[Mr. Deputy-Speaker in the Chair̂

Consequent on the enactment of that 
legislation in Great Britain,  section 
44A was passed in this country. It pro
vided that decrees passed by superior 
courts in the United Kingdom and in 
any other  country within the Com
monwealth  which might be declared 
to be “reciprocating territory” by this 
Government, should bo executable on 
certain conditions  in the courts of 
India.

Now, since the  attainment of -in
dependence it was considered by Gov
ernment that these reciprocal  facili
ties should not be limited to the Unit
ed Kingdom and to countries forming 
part of His ̂blajesty’s Dominions. On 
that basis, the  Bill was  introduced. 
But with a view to making the mini
mum changes in the Section, that por
tion of the Section which made specific 
reference to the United Kingdom was 
left intact, and the only change that 
was made was in the  definition of 
“reciprocating territory” in Explana- 
tinn 2. On the floor of the House the 
view was expressed that there was no 
reason  why  the  United  Kingdom 
should be specifically mentioned even 
after independence.  The suggestion 
was that the United Kingdom should 
be placed on the same basis  as any 
other foreign country which might be 
declared to be “reciprocating  terri
tory”. I accepted that suggestion, but 
said that it would perhaps  be more 
graceful on our part if we made that 
''hnnffe after giving intimation to the 
TJnited  Kingdom.  That  intimation 
has been given, and I am now in a 
position to suggest that the Bill should




